AS INTRODUCED IN Lok SaBHA

Bill No. 69 of 2017

THETAXATION LAWS(AMENDMENT) BILL, 2017
A
BILL

further to amend the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise
Act, 1944, the Finance Act, 2001 and the Finance Act, 2005 and to repeal certain
enactments.

Beit enacted by Parliament in the Sixty-eighth Year of the Republic of Indiaasfollows—
1. (1) ThisAct may be called the Taxation Laws (Amendment) Act, 2017. Short title and

commence-
(2) It shall comeinto force on such date asthe Central Government may, by notification  ment.

inthe Official Gazette, appoint:

5 Provided that different dates may be appointed for different provisions of thisAct and
any reference in any such provision to the commencement of thisAct shall be construed as
areference to the commencement of that provision.

CHAPTERI
Cusroms
52 of 1962. 10 2. Inthe CustomsAct, 1962 (hereinafter referred to asthe CustomsAct), insection2,  Amendment
in clause (11), after the words "the area of a Customs station”, the words "or awarehouse” ~ ©f section 2.

shall be inserted.
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Insertion of new 3. In the Customs Act, after section 108, the following sections shall be inserted,
sections 108A narndy:_

and 108B.

Obligation to "108A. (1) Any person, being—

furnish

information. (a) aloca authority or other public body or association; or

(b) any authority of the State Government responsiblefor thecollectionof 5
value added tax or salestax or any other tax relating to the goods or services; or

(c) anincometax authority appointed under the provisions of the Income-
taxAct, 1961; 43 of 1961.

(d) aBanking company within the meaning of clause (a) of section 45A of
the Reserve Bank of IndiaAct, 1934; or 10 2 of 1934.

(e) aco-operative bank within the meaning of clause (dd) of section 2 of
the Deposit Insurance and Credit Guarantee Corporation Act,1961; or 47 of 1961.

(f) afinancial institution within themeaning of clause (c), or anon-banking
financial company withinthemeaning of clause (f), of section 45-1 of the Reserve
Bank of IndiaAct,1934; or 15 2 of 1934.

(h) a State Electricity Board; or an electricity distribution or transmission
licensee under the Electricity Act, 2003, or any other entity entrusted, asthecase 36 of 2003.
may be, with such functions by the Central Government or the State Government;
or

(i) the Registrar or Sub-Registrar appointed under section 6 of the 20
RegistrationAct, 1908; or 16 of 1908.

() aRegistrar within the meaning of the CompaniesAct, 2013; or 18 of 2013.

(K) the registering authority empowered to register motor vehicles under
Chapter IV of the Motor VehiclesAct, 1988; or 59 of 1988.

() the Collector referred to in clause (c) of section 3 of the Right to Fair 25
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act, 2013; or 30 of 2013.

(m) the recognised stock exchange referred to in clause (f) of section 2 of
the Securities Contracts (Regulation) Act, 1956; or 42 of 1956.

(n) adepository referred to in clause (€) of sub-section (1) of section 2 of 0
the DepositoriesAct, 1996; or 22 of 1996.

(0) the Post Master General withinthe meaning of clause ( j) of section 2 of
the Indian Post Office Act, 1898; or 6 of 1898.

(p) the Director General of Foreign Trade within the meaning of clause (d)
of section 2 of the Foreign Trade (Devel opment and Regulation) Act,1992; or 3B 22 of 1992.

(q) the General Manager of aZona Railway within the meaning of clause
(18) of section 2 of the RailwaysAct,1989; or 24 of 1989.

(r) an officer of the Reserve Bank of India constituted under section 3 of
the Reserve Bank of IndiaAct, 1934, 2 of 1934.

who is responsible for maintaining record of registration or statement of accounts or 40
holding any other information under any of the Acts specified above or under any
other law for the time being in force, which is considered relevant for the purposes of
thisAct, shall furnish such information to the proper officer in such manner asmay be
prescribed by rules made under this Act.

(2) Where the proper officer considers that the information furnished under 45
sub-section (1) isdefective, he may intimate the defect to the person who has furnished
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such information and give him an opportunity of rectifying the defect within aperiod
of seven daysfrom the date of such intimation or within such further period which, on
an application madein thisbehalf, the proper officer may allow and if the defect isnot
rectified within the said period of seven days or, further period, as the case may be, so
alowed, then, notwithstanding anything contained in any other provision of thisAct,
such information shall be deemed as not furnished and the provisions of thisAct shall
apply.

(3) Where aperson who isrequired to furnish information has not furnished the
same within the time specified in sub-section (1) or sub-section (2), the proper officer
may serve upon him anotice requiring him to furnish such information within aperiod
not exceeding thirty days from the date of service of the notice and such person shall
furnish such information.

108B. Where the person who is required to furnish information under
section 108A fails to do so within the period specified in the notice issued under
sub-section (3) thereof, the proper officer may direct such person to pay, by way of
penalty, a sum of one hundred rupees for each day of the period during which the
failure to furnish such information continues.".

CHAPTERII
Customs TARIFF

4. Inthe Customs Tariff Act, 1975, in section 3, —
(@) in sub-section (2),—

(i) in clause (ii), for item (@), the following item shall be substituted,
namely:—

"(a) the duty referred to in sub-sections (1), (3), (5), (7) and (9);";
(i) in the proviso, in sub-clause (b), item (ii) shall be omitted;

(b) in sub-section (6), in clause (ii), for item (a), the following item shall be
substituted, namely:—

"(a) the duty referred to in sub-sections (5), (7) and (9);";

(c) for sub-sections (7) and (8), the following sub-sections shall be substituted,
namely:—

"(7) Any articlewhichisimported into Indiashall, in addition, beliableto
integrated tax at such rate, not exceeding forty per cent. as is leviable under
section 5 of Integrated Goods and Services Tax Act, 2017 on alike articleoniits
supply in India, on the value of the imported article as determined under
sub-section (8).

(8) For the purposes of calculating the integrated tax under
sub-section (7) onany imported articlewhere such tax isleviable at any percentage
of its value, the value of the imported article shall, notwithstanding anything
contained in section 14 of the Customs Act, 1962, be the aggregate of —

(a) the value of the imported article determined under
sub-section (1) of section 14 of the CustomsAct, 1962 or the tariff value
of such article fixed under sub-section (2) of that section, asthe case may
be; and

(b) any duty of customs chargeable on that article under section 12
of the Customs Act, 1962, and any sum chargeable on that article under
any law for the time being in force as an addition to, and in the same
manner as, a duty of customs, but does not include the tax referred to in
sub-section (7) or the cess referred to in sub-section (9).

Penalty for
failure to
furnish
information
return.

Amendment
of section 3.
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(9) Any articlewhich isimported into Indiashall, in addition, beliable to
the goods and services tax compensation cess at such rate, as is leviable under
section 8 of the Goods and Services Tax (Compensation to States) Cess Act,
2017 onalikearticleonitssupply inIndia, onthevalue of theimported article as
determined under sub-section (10).

(10) For the purposes of calculating the goods and services tax
compensation cess under sub-section (9) on any imported article where such cess
isleviable at any percentage of its value, the value of the imported article shall,
notwithstanding anything contained in section 14 of the CustomsAct, 1962, be
the aggregate of—

(a) the value of the imported article determined under
sub-section (1) of section 14 of the CustomsAct, 1962 or thetariff value of
such articlefixed under sub-section (2) of that section, asthe case may be;
and

(b) any duty of customs chargeable on that article under section 12
of the Customs Act, 1962, and any sum chargeable on that article under
any law for the time being in force as an addition to, and in the same
manner as, a duty of customs, but does not include the tax referred to in
sub-section (7) or the cess referred to in sub-section (9).

(11) The duty or tax or cess, as the case may be, chargeable under this
section shall be in addition to any other duty or tax or cess, as the case may be,
imposed under thisAct or under any other law for the time being in force.

(12) The provisionsof the CustomsAct, 1962 and therulesand regulations
made thereunder, including those relating to drawbacks, refunds and exemption
from duties shall, so far as may be, apply to the duty or tax or cess, as the case
may be, chargeable under this section as they apply in relation to the duties
leviable under that Act.".

CHAPTERIII
CenTrAL Excise

5. IntheCentral ExciseAct, 1944 (hereinafter referred to asthe Central ExciseAct), in
section 2,—

(@) in clause (d), for the words and figures "the First Schedule and the Second
Scheduleto the Central Excise Tariff Act, 1985", thewords"the Fourth Schedule" shall
be substituted;

(b) in clause (€) the words "other than salt" shall be omitted;

(c) in clause (f), in sub-clause (ii), for the words and figures "the First Schedule
to the Central Excise Tariff Act, 1985", the words "the Fourth Schedule" shall be
substituted.

6. Inthe Central ExciseAct, for section 3, the following section shall be substituted,
namely:—

"3. (1) Thereshall belevied and collected in such manner as may be prescribed
aduty of exciseto be called the Central Value Added Tax (CENVAT) on all excisable
goods (excluding goods produced or manufactured in special economic zones) which
are produced or manufactured in India as, and at the rates, set forth in the Fourth
Schedule:

Provided that the duty of excise which shall be levied and collected on any
excisable goods which are produced or manufactured by a hundred per cent. export-
oriented undertaking and brought to any other placein India, shall be an amount equal
to the aggregate of the duties of customs which would be leviable under the Customs

10

52 of 1962.

52 of 1962.

1 of 1944.

5 of 1986.

5 of 1986.
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Act, 1962 or any other law for the time being in force, on like goods produced or
manufactured outside Indiaif imported into I ndia, and wherethe said duties of customs
are chargeable by reference to their value, the value of such excisable goods shall,
notwithstanding anything contained in any other provision of thisAct, be determined
in accordance with the provisions of the Customs Act, 1962 and the Customs Tariff
Act, 1975.

Explanation 1.—Where in respect of any such like goods, any duty of customs
leviablefor thetime being in forceisleviable at different rates, then, such duty shall,
for the purposes of this proviso, be deemed to be leviable at the highest of thoserates.

Explanation 2.—For the purposes of this sub-section,—

(i)"hundred per cent. export-oriented undertaking”" means an undertaking
which has been approved as a hundred per cent. export-oriented undertaking by
the Board appointed in this behalf by the Central Government in exercise of the
powers conferred by section 14 of the Industries (Development and Regulation)
Act, 1951, and the rules made under that Act;

(i) "Specia Economic Zone" shall have the meaning assigned to it in
clause (za) of section 2 of the Special Economic ZonesAct, 2005.

(2) The provisions of sub-section (1) shall apply in respect of al excisable
goodswhich are produced or manufactured in Indiaby or on behalf of the Government,
as they apply in respect of goods which are not produced or manufactured by the
Government.

(3) The Central Government may, by notification in the Official Gazette, fix, for
the purposes of levying the said duty, tariff values of any articles enumerated, either
specifically or under general headings, in the Fourth Schedul e as chargeable with duty
ad valorem and may alter any tariff valuesfor thetime being in force.

(4) The Central Government may fix different tariff values—
(a) for different classes or descriptions of the same excisable goods; or
(b) for excisable goods of the same class or description—

(i) produced or manufactured by different classes of producers or
manufacturers; or

(if) sold to different classes of buyers:

Provided that in fixing different tariff valuesin respect of excisable
goodsfalling under sub-clause (i) or sub-clause (i), regard shall be had to
the sale prices charged by the different classes of producers or
manufacturersor, asthe case may be, the normal practice of thewholesale
trade in such goods.".

7. Inthe Central ExciseAct, in section 3A, in Explanation 1, for thewordsand figures,

"First Schedule and the Second Schedule to the Central Excise Tariff Act, 1985", the words
"Fourth Schedule" shall be substituted.

8. Inthe Central ExciseAct, after section 3A, the following sections shall beinserted,

namely:—

"3B. (1) Where, in respect of any goods, the Central Government is satisfied that
the duty leviable thereon under section 3 should be increased and that circumstances
exist which render it necessary to take immediate action, the Central Government may,
by natification in the Official Gazette, amend the Fourth Scheduleto substitutetherate
of duty specified therein in respect of such goodsin the following manner, namely:—

(a) inacase wherethe rate of duty as specified in the Fourth Schedule as
inforceimmediately beforetheissue of such notificationisnil, arate of duty not
exceeding fifty per cent. ad valorem expressed in any form or method;

Amendment
of section
3A.

Insertion of
new sections
3B and 3C.
Emergency
power of
Central
Government
to increase
duty of
excise.
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(b) inany other case, arate of duty which shall not be more than twicethe
rate of duty specified in respect of such goodsin the Fourth Schedule asin force
immediately before the issue of the said notification:

Provided that the Central Government shall not issue any notification
under this sub-section for substituting the rate of duty in respect of any goods
as specified by an earlier notification issued under this sub-section by that
Government before such earlier notification has been approved with or without
modifications under sub-section (2).

Explanation.—For the purposes of this sub-section, the term "form or
method", in relation to a rate of duty of excise, means the basis, including
valuation, weight, number, length, area, volume or any other measure, on which
the duty may be levied.

(2) Every notification under sub-section (1) shall belaid before each House of
Parliament, if it isin session, as soon as may be after the issue of the notification,
and, if it is not in session, within seven days of its re-assembly, and the Central
Government shall seek the approval of Parliament to the notification by aresolution
moved within aperiod of fifteen days beginning with the day on which the notification
issolaid before the House of the People and if Parliament makes any modificationin
the notification or directs that the notification should cease to have effect, the
notification shall thereafter have effect only in such modified form or be of no effect,
as the case may be, but without prejudice to the validity of anything previously
done thereunder.

(3) Any notification issued under sub-section (1), including a notification
approved or modified under sub-section (2), may be rescinded by the Central
Government at any time by issuing notification in the Official Gazette.

3C. (1) Wherethe Central Government issatisfied that it isnecessary sotodoin
the public interest, it may, by notification in the Official Gazette, amend the Fourth
Schedule:

Provided that such amendment shall not alter or affect in any manner the rates
specified in the Fourth Schedule at which the duties of excise shall be leviable on the
goods specified therein.".

9. In the Central Excise Act, in section 38, after the word, figure and letter

"section 3A", the word, figure and letter "section 3C" shall be inserted.

10. Inthe Central ExciseAct, after section 38A, thefollowing section shall beinserted,

namely:—

"38B. Notwithstanding the repeal of the Central Excise Tariff Act, 1985 by
sub-section (1) of section 174 of the Central Goods and Services Tax Act, 2017, any
referenceto the Chapter, heading, sub-heading or tariff item, asthe case may be, inthe
First Scheduleto the said Act or in any rules or regul ations made thereunder, or in any
notification, circular, order or instruction issued thereunder, shall mean areference to
the Chapter, heading, sub-heading or tariff item, as the case may be, in the Fourth
Schedule.".

11. Inthe Central Excise Act, for the Third Schedule, the Schedule specified in the

First Schedule shall be substituted.

12. Inthe Central Excise Act, after the Third Schedule, the Schedul e specified in the

Second Schedule shall be inserted.

K3
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CHAPTERIV
MISCELLANEOUS

13. Inthe Finance Act, 2001, in the Seventh Schedule,—
(a) except tariff items 2402 20 10, 2402 20 20, 2402 20 30, 2402 20 40, 2402 20 50,

24022090, 240290 10, 2403 11 10, 24031910, 240319 21, 2403 1929, 240319 90, 240391
00, 240399 10, 2403 99 20, 2403 99 30, 2403 99 40, 2403 99 50, 2403 99 60, 24039990 and
2709 00 00 and the entriesrelating thereto, all other heading, sub-heading, tariff items
and entries relating thereto shall be omitted;
(b) for tariff item 27090000 and the entries relating thereto, the following
tariff item and entries shall be substituted, namely:—
@ @ ©) @

27092000 Petroleum Crude Kg. Rs. 50 per tonne”’.

14. Inthe Finance Act, 2005, in the Seventh Schedule, tariff item 2106 90 20 and the
entries relating thereto shall be omitted.

15. (1) The enactments specified in the third column of the Third Schedule are hereby
repealed to the extent specified in the fourth column thereof.

(2) Notwithstanding the repeal under sub-section (1), such repeal shall not—

(a) affect any other law in which the repealed enactment has been applied,
incorporated or referred to;

(b) affect the validity, invalidity, effect or consequences of anything already
done or suffered or any right, title, obligation or liability already acquired, accrued or
incurred or any remedy or proceeding in respect thereof, or any release or discharge of
or from any debt, penalty, obligation, liability, claim or demand, or any indemnity
aready granted, or the proof of any past act or thing under the repealed enactment;

(c) affect any principleor rule of law, or established jurisdiction, form or course
of pleading, practice or procedure, or existing usage, custom, privilege, restriction,
exemption, office or appointment, notwithstanding that the same respectively may
have been in any manner affirmed or recognised or derived by, in or from any enactment
hereby repealed;

(d) reviveor restoreany jurisdiction, office, custom, ligbility, right, title, privilege,
restriction, exemption, usage, practice, procedure or other matter or thing not now
existingorinforce.

(2) Themention of particular mattersin sub-section (1) shall not be held to prejudice or
affect the general application of section 6 of the General ClausesAct, 1897, withregard tothe
effect of repedls.

16. Notwithstanding the repesal of the enactments specified in the Third Schedule, the
proceeds of dutieslevied under the said enactmentsimmediately preceding the date appointed
under sub-section (2) of section 1,—

(i) if collected by the collecting agencies but not paid into the Reserve Bank of
Indig; or

(i) if not collected by the collecting agencies,

shall be paid or as the case may be, collected and paid into the Reserve Bank of India for
being credited to the Consolidated Fund of India.

Amendment
of Seventh
Schedule to
Act 14 of
2001.

Amendment
of Seventh
Schedule to
Act 18 of
2005.
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THEFIRST SCHEDULE
(See section 11)
"THETHIRD SCHEDULE
[See section 2 (f) (iii)]
NoTEs 5
1. In this Schedule, "heading”, "sub-heading" and "tariff item" mean respectively, a
heading, sub-heading and tariff item in the Fourth Schedule.

2. The rules for the interpretation, the Section, Chapter Notes and the General
Explanatory Notes of the Fourth Schedul e shall apply to the interpretation of this Schedule.

S.No. Heading, Sub-heading or Tariff item Description of goods. 10
i 2402201010 24022090 All Goods
2 24039910, 240399 20, 240399 30 Chewing tobacco and preparations
containing chewing tabacco
3 24039990 Pan masala containing tobacco".
8
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THE SECOND SCHEDULE
(See section 12)
“THEFOURTH SCHEDULE
[See section 2 (d) and 2 (f) (ii)]
5 General Rules for the interpretation of this Schedule
Classification of goodsin this Schedule shall be governed by thefollowing principles:

1. Thetitlesof Sections, Chaptersand Sub-Chaptersare provided for ease of reference
only; for legal purposes, classification shall be determined according to the terms of the
headings and any relative Sections or Chapter Notes and, provided such headings or Notes

10 do not otherwise require, according to the following provisions.

2. Any referencein aheading—

(a) to an article shall betaken to include areferenceto that articleincomplete or
unfinished, provided that, as presented, the incomplete or unfinished article has the
essential character of the complete or finished article. It shall also be taken to include

15 areferenceto that article complete or finished (or falling to be classified as complete or
finished by virtue of this rule), presented unassembled or disassembled;

(b) toamaterial or substance shall be taken to include areference to mixtures or
combinations of that material or substance with other materials or substances. Any
referenceto goods of agiven material or substance shall betaken toincludeareference

2 to goods consisting wholly or partly of such material or substance. The classification
of goods consisting of more than one material or substance shall be according to the
principlesof rule 3.

3. When by application of clause (b) of rule 2 or for any other reason, goods are, prima
facie, classifiable under two or more headings, classification shall be effected asfollows.—

5 (a) the heading which provides the most specific description shall be preferred
to headings providing amore general description. However, when two or more headings
each refer to part only of the materials or substances contained in mixed or composite
goods or to part only of the itemsin a set put up for retail sale, those headings are to
be regarded as equally specific in relation to those goods, even if one of them givesa

D more complete or precise description of the goods;

(b) mixtures, composite goods consisting of different materials or made up of
different components, and goods put up in setsfor retail sale, which cannot be classified
by reference to clause (a), shall be classified as if they consisted of the material or
component which gives them their essential character, insofar as this criterion is

b applicable;

(c) when goods cannot be classified by referenceto clause (@) or clause (b), they
shall be classified under the heading which occurslast in numerical order among those
which equally merit consideration.

4. Goods which cannot be classified in accordance with the above rules shall be
40 classified under the heading appropriate to the goods to which they are most akin.

5. For legal purposes, the classification of goods in the sub-headings of a heading
shall be determined according to the terms of those sub-headings and any related sub-
heading Notes and, mutatis mutandis, to the above rules, on the understanding that only
sub-headings at the same level are comparable. For the purposes of this rule, the relative

45 Chapter Notes also apply, unless the context otherwise requires.
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General Explanatory Notes

1. Where in column (2) of this Schedule, the description of an article or group of
articlesunder aheading is preceded by "-", the said article or group of articles shall betaken
to be a sub-classification of the article or group of articles covered by the said heading.
Where, however, the description of an article or group of articlesis preceded by "--", the said
articleor group of articlesshall betaken to be asub-classification of theimmediately preceding
description of the article or group of articles which has "-". Where the description of an
article or group of articlesis preceded by "---" or "----", the said article or group of articles
shall be taken to be a sub-classification of the immediately preceding description of the
article or group of articleswhich has"-" or "--".

2. Theabbreviation"%" in column (4) of this Schedule, in relation to the rate of duty,
indicates that the duty on the goods to which the entry relates shall be charged on the basis
of the value of the goodsfixed, defined or deemed to be, asthe case may be, under or in sub-
section (2), read with sub-section (3), of section 3 or section 4 or section 4A of the Central
ExciseAct, 1944, the duty being equal to such percentage of the value asisindicated in that
column.

Additional Notes
In this Schedule,—
(2) the expression,—

(a) "heading", in respect of goods, means a description in list of tariff
provisions accompanied by a four-digit number and includes al sub-headings
of tariff itemsthe first four-digits of which correspond to that number;

(b) "sub-heading", in respect of goods, means a description in the list of
tariff provisionsaccompanied by asix-digit number and includesal tariff items
the first six-digits of which correspond to that number;

(c) "tariff item™ means adescription of goodsinthelist of tariff provisions
accompanying either eight-digit number and the rate of the duty of excise, or
eight-digit number with blank in the column of the rate of duty;

(2) The list of tariff provisions is divided into Sections, Chapters and Sub-
Chapters;

(3) Incolumn (3), the standard unit of quantity is specified for each tariff itemto
facilitate the collection, comparison and analysis of trade statistics;

(4)"....." against any goods denotesthat Central Excise duty under this Schedule
is not leviable on such goods.

List of Abbreviations used

Abbreviations For

1. kg. Kilogram

2.Tu Thousand in number
SECTIONIV

TOBACCOAND MANUFACTURED TOBACCOSUBSTITUTES
Note

In this Section, the expression "unit container” means a container, whether large or
small (for example, tin, can, box, jar, bottle, bag or carton, drum, barrel or canister) designed to
hold a predetermined quantity or number.
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Chapter 24
TOBACCOAND MANUFACTURED TOBACCO SUBSTITUTES

Notes

1. Inthis Chapter, "brand name" means abrand name, whether registered or not, that is
to say, aname or amark, such asasymbol, monogram, label, signatureinvented words or any
writing which is used in relation to a product, for the purpose of indicating, or so as to
indicate, a connection in the course of trade between the product and some person using
such name or mark with or without any indication of the identity of that person.

2. Inrelation to products of heading 24010r 2402 or 2403, labelling or relabelling of
containersor repacking from bulk packsto retail packs or the adoption of any other treatment
to render the product marketable to the consumer, shall amount to * manufacture’ .

3. Inthis Chapter, " Pan masal a containing tobacco", commonly known as** gutkha” or
by any other name, included intariff item 2403 99 90, meansany preparation containing betel -
nuts and tobacco and any one or more of the following ingredients, namely:—

(i) lime; and
(i) kattha(catechu),

whether or not containing any other ingredients, such ascardamom, copra and menthol.

SUB-HEADINGNOTE

For the purposes of sub-heading 2403 11, the expression "water pipe tobacco" means
tobacco intended for smoking in awater pipe and which consists of amixture of tobacco and
glycerol, whether or not containing aromeatic oilsand extracts, molasses or sugar, and whether
or not flavoured with fruit. However, tobacco-free productsintended for smoking in awater
pipe are excluded from this sub-heading.

SUPPLEMENTRY NOTES
For the purposes of this Chapter:

(1) "tobacco" means any form of tobacco, whether cured or uncured and whether
manufactured or not, and includes the leaf, stalks and stems of the tobacco plant, but does
not include any part of atobacco plant while still attached to the earth.

(2) "cut-tobacco" means the prepared or processed cut-to-size tobacco which is
generaly blended or moisturised to adesired extent for use in the manufacture of machine-
rolled cigarettes.

(3) "smoking mixturesfor pipesand cigarettes' of sub-heading 2403 10 does hot cover
" Gudaku".

Tariff item Description of goods Unit Rate of Duty
@ @ ©) @
2401 Unmanufactured Tobacco; Tobacco Refuse

240110 - Tobacco, not stemmed or stripped :

24011010 --- Flue cured virginiatobacco kg. 64%
24011020 --- Sun cured country (natu) tobacco kg. 64%
24011030 --- Sun cured virginiatobacco kg. 64%
24011040 --- Burley tobacco kg. 64%
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@ @ ©) @
24011050 --- Tobacco for manufacture of biris, not stemmed kg. 64%
24011060 --- Tobacco for manufacture of chewing tobacco kg. 64%
24011070 --- Tobacco for manufacture of cigar and cheroot kg. 64%
24011080 --- Tobacco for manufacture of hookah tobacco kg. 64%
24011090 --- Other kg. 64%
240120 - Tobacco, partly or wholly stemmed or stripped
24012010 ---  Flue cured virginiatobacco kg. 64%
24012020 --- Sun cured country (natu) tobacco kg. 64%
24012030 --- Sun cured virginiatobacco kg. 64%
24012040 ---  Burley tobacco kg. 64%
24012050 ---  Tobacco for manufacture of biris kg. 64%
24012060 ---  Tobacco for manufacture of chewing tobacco kg. 64%
24012070 ---  Tobacco for manufacture of cigar and cheroot kg. 64%
24012080 --- Tobacco for manufacture of hookah tobacco kg. 64%
24012090 --- Other kg. 64%
24013000 - Tobacco refuse kg. 50%
2402 Cigars, cheroots, cigarillosand cigar ettes, of
tobacco or of tobacco substitutes
240210 - Cigars, cheroots and cigarillos, containing tobacco:
24021010 ---  Cigar and cheroots Tu 12.5%or
Rs. 4006 per
thousand,
whichever is
higher
24021020 --- Cigarillos Tu 12.5%or
Rs. 4006 per
thousand,
whichever is
higher
240220 - Cigarettes, containing tobacco :
24022010 -~ Other than filter cigarettes, of length not exceeding
65 millimetres Tu Rs. 1280 per
thousand
24022020 -~ Other than filter cigarettes, of length exceeding
65 millimetresbut not exceeding 70 millimetres Tu Rs 2335per
thousand
24022030 -~ Filter cigarettes of length (including the length
of thefilter, thelength of filter being 11 millimetres
or itsactual length, whichever is more) not
exceeding 65 millimetres Tu  Rs. 1280 per
thousand
24022040 - Filter cigarettes of length (including the length

of thefilter, thelength of filter being 11 milliterres

D
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or its actual length, whichever ismore)
exceeding 65 millimetres but not exceeding
70millimetres Tu Rs. 1740 per
thousand
24022050 -~ Filter cigarettes of length (including the length
of thefilter, thelength of filter being 11 millimetres
or its actual length, whichever ismore) exceeing
70 millimetresbut not exceeding 75 millimetres Tu Rs.2335per
thousand
24022090 --- Other Tu Rs 3375per
thousand
240290 - Other:
24029010 --- Cigarettes of tobacco substitutes Tu Rs.3375per
thousand
2402 90 20 --- Cigarillos of tobacco substitutes Tu 125 % or Rs.
4006 per
thousand
whichever is
higher
2402 90 90 --- Other Tu 12.5% or Rs.
4006 per
thousand
whichever is
higher
2403 Other manufactured tobacco and manufactured
tobacco substitutes;" Homogenised" or
" Reconstituted" tobacco; Tobacco extractsand
essences
- Smoking tobacco, whether or not containing
tobacco substitue in any proportion;
240311 -- Water pipe tobacco specified in Sub-heading
Note to this Chapter:
24031110 --- Hukkah or gudaku tobacco kg. 60%
24031190 --- Other kg. 60%
240319 - Other
24031910 --- Smoking mixturesfor pipesand cigarettes kg. 360%
--- Biris:
24031921 ---- Other than paper rolled biris, manufactured Tu Rs. 12 per
without the aid of machine thousand
24031929 ---- Other Tu Rs. 80 per
thousand
24031990 --- Other kg. 40%
- Other:
24039100 --  “Homogenised” or “reconstituted” tobacco kg. 60%
240399 - Other:
24039910 ---  Chewing tobacco kg. 81%
24039920 --- Preparations containing chewing tobacco kg. 60%
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24039930 --- Jarda scented tobacco kg. 81%
24039940 --- Snuff kg. 60%
24039950 --- Preparations containing snuff kg. 60%
24039960 --- Tobacco extracts and essence kg. 60%
24039970 --- Cut-tobacco kg. Rs.70perkg
24039990 --- Other kg. 81%
SECTION V

MINERAL PRODUCTS
CHAPTER 27

MINERAL FUELS, MINERAL OILSAND PRODUCTSOF THEIRDISTILLATION,;
BITUMINOUSSUBSTANCES, MINERAL WAXES

NoTEs

1. References in heading 2710 to "petroleum oils and oils obtained from bituminous
minerals’ include not only petroleum oils and oils obtained from bituminous minerals, but
aso similar oils, as well as those consisting mainly of mixed unsaturated hydrocarbons,
obtained by any process, provided that the weight of the non-aromatic constituents exceeds
that of the aromatic constituents.

However, the references do not include liquid synthetic polyolefins of which less
than 60% by volume distils at 300°C, after conversion to 1,013 millibars when a reduced-
pressure distillation method is used.

2. Inrelation to lubricating oilsand lubricating preparations of heading 2710, labelling
or relabelling of containers or repacking from bulk packs to retail packs or the adoption of
any other treatment to render the product marketable to the consumer, shall amount to
"manufacture’.

3. Inrelationto natural gasfalling under heading 2711, the process of compression of
natural gas (even if it does not involve liquefaction), for the purpose of marketing it as
Compressed Natural Gas (CNG), for use as a fuel or for any other purpose, shall amount
to"manufacture”.

SuB-HEADING NoOTE

For the purposes of sub-heading 2710 12, "light oils and preparations" are those of
which 90% or more by volume (including losses) distil at 210°C (ASTM D 86 method).

SuPPLEMENTARY NOTES

In this Chapter, the following expressions have the meanings hereby assigned to
them:—

(2) "motor spirit" meansany hydrocarbon oil (excluding crude minera oil) which
has its flash point below 25°C and which either by itself or in admixture with any
other substance, is suitable for use as fuel in spark ignition engines. "Specia boiling
point spirits (tariff items 2710 12 11, 2710 12 12 and 2710 12 13 )" means light
oils, as defined in sub-heading Note 4, not containing any anti-knock preparations,
and with a difference of not more than 60°C between the temperatures at which 5%
and 90% by volume (including losses) distil;

(2) "natural gasoline liquid (NGL)" is a low-boiling liquid petroleum product
extracted from Natural Ges,
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(3) "aviation turbine fuel (ATF)" means any hydrocarbon oil conforming to the
Indian Standards Specification of Bureau of Indian Standards|S: 1571:1992:2000;

(4) "high speed diesel (HSD)" means any hydrocarbon oil conforming to the
Indian Standards Specification of Bureau of Indian Standards |S: 1460:2000;

5 (5) for the purposes of these additional notes, the tests prescribed have the
meaning hereby assigned to them :

(a) "Flash Point" shall be determined in accordancewith thetest prescribed

300f 1934. in thisbehalf in the rules made under the Petroleum Act, 1934;
(b) "Smoke Point" shall be determined in the apparatus known as the
10 Smoke Point Lamp in the manner indicated in the Indian Standards Institution

specification 1S:1448 (p. 31)-1967 for thetimebeinginforce;

(c) "Fina Bailing Point" shall be determined in the manner indicated inthe
Indian Standards | nstitution specification 1 S:1448 (p.18)-1967 for thetime being
inforce;

15 (d) "Carbon Residue" shall be determined in the apparatus known as
Ramsbottom Carbon Residue Apparatus in the manner indicated in the Indian
Standards I nstitution specification 1 S:1448 (p. 8)-1967 for thetimebeingin force;

(e) "Colour Comparison Test" shall be done in the following manner,
namely:—

20 (i) first prepare a five per cent. weight by volume solution of
Potassium lodine (anaytical reagent quality) in distilled water;

(i) tothis, add lodine (analytical reagent quality) in requisite amount
to prepare an exactly 0.04 normal |odine solution;

(iii) thereafter, compare the colour of the mineral oil under test with

> the lodine solution so prepared.
Tariff item Description of goods Unit Rate of Duty
@ @ S @
2709 Petroleum oilsand oilsobtained from bituminous Kg.
minerals, crude.
D 27091000 - Petroleum oilsand oils obtained from bituminous  Kg.
mineras
27092000 - Petroleum crude Nil
2710 Petroleum oilsand oilsobtained from bituminous
minerals, other than crude; preparationsnot
£3] elsewher e specified or included, containing by

weight 70% or moreof petroleum oilsor of oils
obtained from bituminousminerals, theseoils
beingthebasic constituentsof thepreparations,
wasteoils

Q0 - Petroleum oils and oils obtained from bituminous
minerals (other than crude) and preparations not
elsewhere specified or included, containing by
weight 70% or more of petroleum oils or of oils
obtained from bituminous minerals, these oils

45 being the basic constituents of the preparations,
other than those containing biodiesel and other
than waste oil
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271012 --  Light oilsand preparations:
---  Motor spirit (Commonly known as petrol):
27101211 ---- Specia boiling point spirits (other than benzene,  Kg. 14%+Rs.
toluol) with nominal boiling point range55-115°C 15.00 per litre
27101212 ---- Special boiling point spirits (other than benzene,  Kg. 14%+Rs.
toluene and toluol) with nominal boiling point 15.00 per litre
range63-70 °C
27101213 ---- Other Special boiling points sprits (other than Kg. 14%+Rs.
benzene, benzol, toluene and tolual) 15.00 per litre
27101219 ---- Other Kg. 14%+Rs.
15.00 per litre
27101220 --- Natural gasolineLiquid Ka. 14%+Rs
15.00 per litre
27101290 --- Other Kg. 14%+Rs
15.00 per litre
271019 -- Other:
27101910 --- Superior Keroseneoil (SKO) Kg.
27101920 --- Aviation turbine Fuel (ATF) Ka. 14%
27101930 --- High speed diesel (HSD) Kg. 14%+Rs
15.00 per litre
27101940 --- Light Diesel ail (LDO) Kg.
27101950 --- Fud ail Kg.
27101960 --- Baseail Kg.
27101970 --- Jute batching oil and textile ail Kg.
27101980 --- Lubricating oil Ka.
27101990 --- Other Kg.
- Wasteoil:
27102000 Petroleum oils and oils obtained from bituminous  Kg.
minerals (other than crude) and preparations not
elsewhere specified or included, containing by
weight 70% or more of petroleum oils or of oil
obtained from bituminous minerals, these oils being
the basic constituents of the preparations,
containing biodiesel, other than waste oils
27109100 - Containing Polychlorinated biphenyls (PCBs), Kg.
polychlorinated terphenyls (PCTSs) or
polybrominated biphenyls (PBBS)
27109900 -- Other Kg.
2 Petroleum gasesand other gaseoushydrocarbons
- Liquefied:
27111100 -~ Natural gas Kg. 14%
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27111200
27111300
27111400
27111900

27112100
27112900

Propane
Butane
Ethylene, propylene, butylene and butadiene
Other
In gaseous state:
Natural gas
Other

Kg.
Kg.
Kg.
Kg.

Kg.
Kg.

14%
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THETHIRD SCHEDULE

(See section 15)
Year No. Short title of enactments Extent of repeal
@ @ ©) @
1947 2 TheRubber Act, 1947 Clause(b) of sub-section (1)
of section 9 and section 12
1951 65 The Industries (Devel opment and Section 9
Regulation) Act, 1951
1953 29  TheTeaAct, 1953 Clause (c) of section 3,
sections 25 and 26 and
clause (a) of sub-section (1)
of section 27
1974 28 The Coa Mines (Conservation and Sections 6, 7 and 8
Development) Act, 1974
1976 56 The Beedi Workers Welfare Cess Act, 1976 The Whole
1977 36 The Water (Prevention and Control of  Thewhole
Pollution) Cess Act, 1977
1982 The Sugar Cess Act, 1982 The Whole
1982 The Sugar Development Fund Act, 1982 Sub-section (2) of section 3
1983 28 The Jute Manufacturers Cess Act, 1983 The Whole
2004 23 The Finance (No. 2) Act, 2004 Section 93
2007 22 The Finance Act, 2007 Section 138
2010 14 The Finance Act, 2010 Chapter VI
2015 20  TheFinanceAct, 2015 Chapter VI
2016 28  The Finance Act, 2016 ChaptersVI and VI
18
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STATEMENT OF OBJECTSAND REASONS

As the goods and services tax is to be introduced with effect from the 1st day of
July, 2017, the following four legislations are in the process of being enacted, namely:—

(a) the Central Goodsand Services Tax Bill, 2017;

(b) the Integrated Goods and Services Tax Bill, 2017,

(c) theUnion Territory Goods and Services Tax Bill, 2017;

(d) the Goods and Services Tax (Compensation to the States) Bill, 2017.

2. Consequently, the central excise duty on excisable goods [other than Petroleum
Crude, Motor Spirit (Petrol), High Speed Diesel, Aviation Turbine Fuel and Natural Gas],
the service tax on taxable services, the value added tax on sale or purchase of goods and
certain other taxes shall be subsumed in the goods and services tax. Therefore, it requires
certain consegquential amendmentsin the Customs Act, 1962, the Customs Tariff Act, 1975,
the Central Excise Act, 1944, the Finance Act, 2001 and the Finance Act, 2005 and repeal
of certain enactments.

3. The Customs Act, 1962 provides for removal of goods from a customs station to
a warehouse without payment of duty. It is proposed to amend the said Act to include
‘warehouse' in the definition of "customs area" to ensure that an importer would not be
required to pay the proposed integrated goods and services tax at the time of removal of
goods from a customs station to a warehouse. It is also proposed to amend the said Act to
insert new provisions therein so as to provide for furnishing of information by specified
persons in respect of import or export of goods, on the lines of the Income-tax Act, 1961,
the Central Excise Act, 1944, Chapter V of the Finance Act, 1994 and the legislations
referred to in paragraph 1.

4. The Customs Tariff Act, 1975 is proposed to be amended to provide for levy of
integrated goods and service tax and goods and services tax compensation cess on imported
goods, including vauation thereof, so as to provide a level playing field to the domestic
industry vis-a-vis imported goods.

5. Consequent to the proposed repeal of the Central Excise Tariff Act, 1944 vide the
Central Goods and Services Tax Bill, 2017, a new Schedule, namely, the Fourth Schedule
is proposed to be inserted in the Central Excise Act, 1944 to provide for classification and
duty rates for excisable goods, namely, Petroleum Crude, Motor Spirit (Petrol), High
Speed Diesel, Aviation Turbine Fuel and Natural Gas, Tobacco and Tobacco products, which
are presently covered under Chapter 24 and Chapter 27 of the Central Excise Tariff
Act, 1985, so that the said Schedule will continueto attract central excise duty even after the
commencement of the legislations referred to in paragraph 1. Certain consequential
amendments are proposed to be made in the Central Excise Act, 1944 aso relating to
certain definitions, charging sections, provisions of deemed manufacture and insertion of
emergency powers to increase the rate of duty, on the same lines as are presently provided
in the Central Excise Tariff Act, 1985.

6. Consequent to the introduction of goods and services tax, the cesses or surcharges
levied or collected as duties of central excise on excisable goods or as service tax on
taxable services would become irrelevant, as the supplies of such goods [except Petroleum
Crude, Motor Spirit (Petrol), High Speed Diesel, Aviation Turbine Fuel and Natural Gas,
Tobacco and Tobacco products] and such serviceswould be chargeable to goods and services
tax.The proposed Bill seeks to abolish certain cesses or surcharges which are levied or
collected as duty of excise or service tax under various Acts. The proposed Bill also seeks

19

www.taxguru.in



20

to abolish the cess levied on water consumed by certain industries and by local authorities
under the Water (Prevention and Control of Pollution) Cess Act, 1977.

7. The Bill seeks to achieve the above objectives.

New DELHI; ARUNJAITLEY
The 27th March, 2017.

PRESIDENT' SRECOMMENDATION UNDERARTICLE 117 OF
THECONSTITUTION OF INDIA

[Copy of D.O. No. 354/39/2017-TRU dated 27 M arch, 2017 from Shri Arun Jaitley,
Minister of Financetothe Secretary General, L ok Sabha]

The President, having been informed of the subject matter of the Taxation Laws
(Amendment) Bill, 2017, recommends under clause (1) and (3) of article 117 read with
clause (1) of article 274 of the Constitution of India, the introduction of the Taxation
Laws (Amendment) Bill, 2017 to Lok Sabha and aso recommends to Lok Sabha the
consideration of the Bill.
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Notes on Clauses

Clause 2 of the Bill seeksto amend clause (11) of section 2 of the CustomsAct, 1962 so
as to include ‘warehouse' in the definition of customs area to ensure that an importer is not
asked to pay Integrated Goods and Services Tax at the time of removal of goods from a
customs station to a warehouse.

Clause 3 of the Bill seeksto insert new sections 108A and 108B in the Customs Act,
1962, so as to provide for furnishing of such information in respect of import or export of
goods, as may be prescribed by rules, by persons specified therein.

Clause 4 of the Bill seeks to amend section 3 of the Customs Tariff Act, 1975 so asto
levy Integrated Goods and Service Tax and Goods and Services Tax Compensation Cesson
imported goods and/or services.

Clause 5 of the Bill seeksto amend section 2 of the Central Excise Act, 1944 so asto
replace the reference to the First Schedule and the Second Schedule to the Central Excise
Tariff Act, 1985, with the reference to the proposed Fourth Schedule to the Central Excise
Act, 1944, in the definition of "excisable goods" and "manufacture”" and also to delete the
reference to "salt" in the definition of "factory”.

Clause 6 of the Bill seeksto amend section 3, the charging section, so asto replace the
reference to the First Schedule and the Second Schedule to the Central Excise Tariff Act,
1985, with the reference to the proposed Fourth Schedule to the Central Excise Act, 1944,
and to delete the provision for levy of special duty of excise provided under clause (b) of
sub-section (1) of section 3.

Clause 7 of the Bill seeksto amend section 3A of the Central Excise Act, 1944, which
providesfor levy of central excise duty on the basis of capacity of production in respect of
notified goods, so asto replace the reference to the First Schedule and the Second Schedule
tothe Central Excise Tariff Act, 1985, with reference to the proposed Fourth Scheduleto the
Central ExciseAct, 1944.

Clause 8 of the Bill seeksto insert two new sections 3B and 3C pertaining to emergency
power of Central Government to increase the rate of duty of Excise and power of Central
Government to amend the proposed Fourth Schedule to the Central Excise Act, 1944,
respectively, on the same line as they exist in the Centra Excise Tariff Act, 1985.

Clause 9 of the Bill seeks to amend section 38 of the Central Excise Act, 1944 so asto
enable the Central Government to lay before Parliament, the notification issued by it to amend
the Fourth Schedule in exercise of the power conferred under the proposed section 3C.

Clause 10 of the Bill seeks to insert a new section 38B for savings of references to
Chapter, heading, sub-heading and tariff item in Central Excise Tariff Act, 1985.

Clause 11 of the Bill seeks to substitute the Third Schedule to the Central Excise
Act, 1944 with a new Schedule by omitting the entries relating to goods which would be
chargeable to Goods and Services Tax.

Clause 12 of the Bill seeksto insert a new Fourth Schedule in the Central Excise Act,
1944 so as to prescribe the central excise tariff in respect of goods which would continue to
be chargesble to central excise duty even after the introduction of Goods and Services Tax.

Clause 13 of the Bill seeksto amend the Seventh Schedule to the Finance Act, 2001
to retain entries relating to Tobacco and Tobacco products and petroleum oils and oils
obtained from bituminous minerals, crude.

Clause 14 of the Bill seeks to amend the Seventh Schedule to the Finance Act,
2005, so as to omit the entries relating to Pan Masala.

21
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Clause 15 of the Bill seeksto repeal certain enactments specified inthe Third Schedule
to the extent mentioned in the fourth column thereof.

Clause 16 of the Bill seeksto provide for collection and payment of arrears of duties
notwithstanding the repeal of the enactments specified in the Third Schedule.
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FINANCIAL MEMORANDUM

TheBill proposesto make certain amendmentsin the CustomsAct, 1962, the Customs
Tariff Act, 1975, the Central ExciseAct, 1944, the FinanceAct, 2001, the FinanceAct, 2005 and
to repeal certain enactments which are consequential to the enactments proposed to be
enacted for the introduction of goods and services tax. It does not involve any financia

implication.

23
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 3 of the Bill seeksto insert new sections 108A and 108B in the Customs Act,
1962. Sub-section (1) of proposed section 108A empowers the Central Government to
make rules to provide for the information to be furnished by persons specified therein in
respect of import or export of goods and the manner of furnishing such information.

2. The matters in respect of which rules or regulations may be made or notifications
may be issued in accordance with the provisions of the Bill are matters of procedure and
detail and it isnot practicable to provide for themin the Bill.

3. The delegation of legidative power is, therefore, of anormal character.

24
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ANNEXURE

ExtrACT FROM THE CustomsAcT, 1962
(520r 1962)

* * * * *

2. InthisAct, Unless the Context otherwise requires,—

* * * * *

(11) "Customs area’ means the area of a customs station and includes any area in
which imported goods or export goods are ordinarily kept before clearance by Customs

Authorities;
* * * * *
ExTraCTs FROM THE Customs TARIFFACT, 1975
(510r1975)
* * * * *
3.(2) * * * * *

(2) For the purpose of calculating under sub-sections (1) and (3), the additional duty
onany imported article, where such duty isleviable at any percentage of itsvalue, thevalue
of the imported article shall, notwithstanding anything contained in section 14 of the

52 of 1962 CustomsAct, 1962, be the aggregate of —

(I) * * * * *

(i) any duty of customs chargeable on that article under section 12 of the
52 of 1962 CustomsAct, 1962, and any sum chargeable onthat articleunder any law for thetime
being in force asan addition to, and in the same manner as, aduty of customs, but does

not include—

(a) the duty referred to in sub-section (1), (3) and (5);

* * * * *

Provided that in case of an articleimported into India,—
(a) * * * * *

(b) where the like article produced or manufactured in India, or in case where
such like articleisnot so produced or manufactured, then, the class or description of
articlesto which theimported article belongs, is—

(I) * * * * *

(i) the goods specified by notification in the Official Gazette under section
3 read with clause (1) of Explanation |11 of the Schedule to the Medicinal and
16 of 1955. Toilet Preparations (Excise Duties) Act, 1955 the value of the imported article
shall be deemed to be the retail sale price declared on the imported article less
such amount of abatement, if any, from such retail sale price as the Centra
Government may, by notification in the Official Gazette, allow in respect of such
like article under clause (2) of the said Explanation.

Explanation.—Where on any any imported article more than oneretail salepriceis
declared, the maximum of such retail riceshall bedeemed to betheretail salepricefor the
purposes of this section.]

25
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(6) For the purpose of calculating under sub-section (5), the additional duty on any
imported article, the value of theimported article shall, notwithstanding anything contained
in sub-section (2) or section 14 of the CustomsAct, 1962 be the aggreate of—

(I)* * * * *

(i) any duty of customs chargeable on that article under section 12 of the
CustomsAct, 1962, any any sum chargeable on that article under any law for thetime
being in force asan addition to, and in the same manner as, aduty of customs, but does
not include—

(a) the duty referred to in sub-section (5);

(b) the safeguard duty referred to in sections 8B and 8C;
(c) the countervailing duty referred to in section 9; and
(d) the anti-dumping duty referred to in section 9A.

(7) The duty chargeable under this section shall be in addition to any other duty
imposed under thisAct or under any other law for the time being in force.

(8) The provisions of the Customs Act, 1962 and the rules and regulations made
thereunder, including those relating to drawbacks, refunds and exemption from duties shall,
so far asmay be, apply to the duty chargeable under this section asthey apply in relation to
the duties leviable under that Act.

ExTrACTS FROM THE CENTRAL Exciss AcT, 1944

(1or1944)
* * * *
Definitions In thisAct, unless there is anything repugnant in the subject or context,—
(a) * * * * *

(d) "excisable goods' meansgoods specified in the First Schedule and the Second
Scheduleto the Central Excise Tariff Act, 1985 asbeing subject to aduty of exciseand
includes salt;

Explanation.—For the purposes of this clause, "goods" includes any article, material
or substance which is capable of being bought and sold for a consideration and such goods
shall be deemed to be marketable.

(e) "factory" means any premises, including the precincts thereof, wherein or in
any part of which excisable goods other than salt are manufactured, or wherein or in
any part of which any manufacturing process connected with the production of these
goodsisbeing carried on or is ordinarily carried on;

(ee) * * * * *
(f) "manufacture” includes any process,—
(i) incidental or ancillary to the completion of a manufactured product;

(i) which is specified in relation to any goods in the Section or Chapter
notesof the First Scheduleto the Central Excise Tariff Act, 1985 asamounting to
manufacture; or

(iii) which, inrelation to the goods specified in the Third Schedule, involves
packing or repacking of such goodsin aunit container or labelling or re-labelling
of containers including the declaration or ateration of retail sale price on it or
adoption of any other treatment on the goods to render the product marketable
to the consumer,

52 of 1962

52 of 1962

52 of 1962

5 of 1986

5 of 1986
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and the word "manufacturer" shall be construed accordingly and shall include not only a
person who employs hired labour in the production or manufacture of excisable goods, but
aso any person who engages in their production or manufacture on his own account.

CHAPTERII
LEVY AND COLLECTIONOFDUTY
(2) There shall be levied and collected in such manner as may be prescribed,—

(a) aduty of exciseto be called the Central Value Added Tax (CENVAT) on all
excisable goods (excluding goods produced or manufactured in special economic
sones) which are produced or manufactured in Indiaas, and at therates, set forthinthe
First Scheduleto the Central Excise Tariff Act, 1985.

(b) aspecia duty of excise, in addition totheduty of excise specifiedin clause (a)
above, on excisable goods (excluding goods produced or manufactured in special
economic zones) specified in the Second Schedule to the Central Excise Tariff Act,
1985 which are produced or manufactured in India, as, and at therates, set forth inthe
said Second Schedule:

Provided that the duties of excisewhich shall belevied and collected on any [excisable
goods which are produced or manufactured,—

(I) * * * * * *

(it) by ahundred per cent export-oriented undertaking and brought to any other
placeinIndia,

shall be an amount equal to] the aggregate of the duties of customs which would be leviable
under the Customs Act, 1962 or any other law for the time being in force, on like goods
produced or manufactured outside Indiaif imported into India, and where the said duties of
customs are chargeable by reference to their value; the value of such excisable goods shall,
notwithstanding anything contained in any other provision of this Act, be determined in
accordance with the provisions of the CustomsAct, 1962 and the Customs Tariff Act, 1975.

Explanation 1.—Where in respect of any such like goods, any duty of customs
leviablefor thetime being inforceisleviable at different rates, then, such duty shall, for the
purposes of this proviso, be deemed to be leviable at the highest of those rates.

Explanation 2.—In this proviso,—

(I) * * * * * *

(if) "hundred per cent export-oriented undertaking” means an undertaking
which has been approved as a hundred per cent export-oriented undertaking by the
Board appointed in this behalf by the Central Government in exercise of the powers
conferred by section 14 of the Industries (Devel opment and Regulation) Act, 1951, and
the rules made under that Act.

(iii) "Specia Economic Zone" has the meaning assigned to it in clause (za)
of section 2 of the Special Economic ZonesAct, 2005.

(1A) The provisions of sub-section (1) shall apply in respect of all excisable goods
other than salt which are produced or manufactured in Indiaby, or on behalf of, Government,
asthey apply in respect of goods which are not produced or manufactured by Government.

(2) The Central Government may, by notification in the Official Gazette, fix, for the
purpose of levying the said duties, tariff values of any articlesenumerated, either specifically
or under general headings, in the First Schedule and the Second Schedule to the Central
Excise Tariff Act, 1985 as chargeablewith duty ad valoremand may alter any tariff valuesfor
thetimebeinginforce.

Duties
specified in
the First
Schedule and
the Second
Schedule to
the Central
Excise Tariff
Act, 1985 to
be levied.
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(3) Different tariff valuesmay befixed—
(a) for different classes or descriptions of the same excisable goods; or
(b) for excisable goods of the same class or description—

(i) produced or manufactured by different classes of producers or
manufacturers; or

(i) sold to different classes of buyers:

Provided that infixing different tariff valuesin respect of excisablegoodsfalling under
sub-clause (i) or sub-clause (ii) regard shall be had to the sale prices charged by the different
classes of producers or manufacturers or, as the case may be, the normal practice of the
wholesale trade in such goods.

(3A) (1)* * * * *

Explanation 1.— For the removal of doubts, it is hereby clarified that for the purposes
of section 3 of the Customs Tariff Act, 1975, the duty of exciseleviable on the notified goods
shall be deemed to be the duty of exciseleviable on such goods under the First Schedule and
the Second Schedule to the Central Excise Tariff Act, 1985, read with any notification for
thetimebeing inforce.

* * * * *

38. (1) All rules made and notificationsissued under thisAct shall be published in the
Officid Gazette.

(2) Every rulemade under thisAct, every notification issued under [section 3A, section
4A, sub-section (1) of section 5A, section 5B and section 11C and every order made under
sub-section (2) of section 5A, other than an order relating to goods of strategic, secret,
individual or personal nature, shall belaid, assoon asmay beafter it ismade or issued, before
each House of Parliament, whileitisin session, for atotal period of thirty dayswhich may be
comprised in one session, or in two or more successive sessions, and if, before the expiry of
the session immediately following the session or the successive sessions aforesaid, both
Houses agree in making any modification in the rule or notification or order, or both Houses
agreethat the rule should not be made or notification or order should not be issued or made,
therule or notification or order shall thereafter have effect only in such modified form or be
of no effect, asthe case may be; so, however, that any such modification or annulment shall
bewithout prejudiceto thevalidity of anything previously done under that rule or notification
or order.

* * * * *

51 of 1975

51 of 1975
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THE FIRST SCHEDULE

THE SECOND SCHEDULE
[See section 8]
Tobacco

THE THIRD SCHEDULE
[See section 2( ) (iii)]

Notes

1. Inthis Schedule, "heading", "sub-heading" and "tariff item" mean respectively a heading, sub-heading and tariff
iteminthe First Scheduleto the Central Excise Tariff Act, 1985 (5 of 1986).

2. Therulesfor theinterpretation of the First Scheduleto the Central Excise Tariff Act, 1985 (5 of 1986), the Sectionand
Chapter Notes and the General Explanatory Notes of the said First Schedule shall, apply to the interpretation of this
Schedule.

S Heading, sub-heading Description of goods

No. or tariff item

@ @ ©)

1 040291 100r Concentrated (condensed) milk, whether sweetened or not put up in unit containers
04029920 and ordinarily intended for sale

2 1702 Preparation of other sugar
1702 Sugar syrups not containing added flavouring or colouring matter, artificial honey

whether or not mixed with natural honey; caramel

4, 1704 Gums, whether or not sugar coated (including chewing gum, bubble gum and thelike)
170490 All goods
180500000r Cocoa powder, whether or not containing added sugar or other sweetening matter
18061000

7. 1806 Other food preparations containing cocoa.

8 18069010 Chocolatesin any form, whether or not containing nuts, fruit kernelsor fruits, including

drinking chocolates

9 190120000r190190 All goods

10. 1902 All goods other than seviyan (Vermicelli)

n. 1904 All goods

12 190531 000r Biscuits, in or in relation to the manufacture of which any processis ordinarily
19059020 carried on with the aid of power

13 19053211 0or Waffles and wafers, coated with chocolate or containing chocolate
19053290

14. 190532190r All goods
19053290

15. [2101110r Extracts, essences and concentrates, of coffee, and preparations with a basis of these
2101 1200] extracts, essences or concentrates or with a basis of coffee

15A 210120 Extracts, essences and concentrates, of tea or mate, and preparations with a basis of

these extracts, essences or conventrates or with a basis of tea or mate

29
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16. 2102 All goods

17. 21050000 Ice cream and other edible ice, whether or not containings cocoa

18 21069020 Pan masala, only in retail packs containing ten grams or more per pack, other than the

goods containing not more than 15% betel nut by weight and not containing tobacco
in any proportion

19. 21069030 Betel nut powder known as " Supari"
20. 21069011 Sharbat
2L 21061000,21069019, Edible preparations (excluding "Prasad or prasadam"), not elsewhere specified or

21069040,21069050, included, bearing a brand name
21069060, 21069070
21069080, 21069091,

21069099
2. 2201 Waters, including natura or artificial mineral waters (excludingAerated waters), bearing
abrand name
23 22011020 Aerated waters
23A. 202 All goods
24, 22021010 Aerated waters
5. 22021090 Waters, including mineral waters, bearing abrand name
26. 2209 Vinegar and substitutes for vinegar obtained from acetic acid
26A. 24022010t024022090 All goods
27. 24039910,24039920, Chewing tobacco and preparations containing chewing tabacco
24039930
28. 24039990 Pan masala containing tobacco
29, 25232100 White cement, whether or not artificially coloured and whether or not with rapid
hardening properties
29A. 252329 All goods
0. 2710 L ubricating oils and lubricating preparations
30A. 3002200r Vaccines (other than those specified under the National |mmunisation Programme)
30023000
3L 04 (i) Patent or proprietary medicaments, other than those medicaments which are

exclusively used in Ayurvedic, Unani, Siddha, Homoeopathic or Bio-chemic;

(ii) Medicaments (other than patent or proprietary) other than those which are
exclusively used in Ayurvedic, Unani, Siddha, Homoeopathic or Bio-chemical systems.

Explanation.—For the purposes of this heading, "Patent or proprietary medicaments"
means any drug or medicinal preparation, in whatever from, for usein the internal or
external treatment of, or for the prevention of allmentsin human beings or animals,
which bearseither onitself or onitscontainer or both, anamewhichisnot specifiedin
amonograph, in aPharmacopoeia, Formulary or other publications, namely:—

(@) the Indian Pharmacopoeia;
(b) the International Pharmacopoeia;
(c) the Nationa Formulary of Indig;
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(d) the British Pharmacopoeia;
(e) the British Pharmaceutical Codex;
() the British Veterinary Codex;

(9) the United States Pharmacopoeia;

(h) the National Formulary of theU.S.A;
(i) the Dental Formulary of the U.S.A.; and
(j) the State Pharmacopoeiaof the U.S.SR.;

or which is a brand name, that is, a name or aregistered trade mark under the Trade
MarksAct, 1999 (47 of 1999), or any other mark such as a symbol, monogram, label,
signature or invented words or any writing which is used in relation to that medicine
for the purpose of indicating or so as to indicate a connection in the course of trade
between the medi cine and some person, having theright either asproprietor or otherwise
to use the name or mark with or without any indication of the identity of that person.

31A. 04 (i) Medicamentsexclusively used in Ayurvedic, Unani, Siddha, Homoeopathic or Bio-
chemic systems, manufactured in accordance with the formulae described in the
authoritative books specified in the First Schedule to the Drugs and Cosmetics Act,
1940 (23 of 1940) or Homoeopathic Pharmacopoeia of India or the United States of
Americaor the United Kingdom or the German Homoeopathic Pharmacopoeia, asthe
case may be, and sold under the name as specified in such books or pharmacopoeia;

(i) Medicaments exclusively used in Ayurvedic, Unani, Siddha, Homoeopathic or Bio-
chemic systems and sold under a brand name.

Explanation.—For the purposes of this entry, "brand name" means a brand name,
whether registered or not, that isto say, aname or amark, such asasymbol, monogram,
label, signature or invented words or any writing which is used in relation to a
medicament, for the purpose of indicating, or so as to indicate, a connection in the
course of trade between the medicament and some person using such name or mark
with or without any indication of the identity of that person.

32 320420 0r Synthetic organic products of a kind used as florescent brightening agents or as a
3204 90 00 luminophores
3. 3206 All goods other than pigments and inorganic products of akind used asluminophores
A 32080r32090r3210  All goods
5. 3212 90 Dyes and other colouring matter put up in forms or small packing of a kind used for
domestic or laboratory purposes
K] (i) 3213 All goods
(i) 3214 All goods excluding primers (heading 3208), varnishes (heading 3209)
36A. 32159010 Fountain pen ink
36B. 32159020 Ball penink
36C. 32159040 Drawingink
37. (i) 3303 Perfumes and toilet waters, not containing the substances specified in Note 1(d) to
this Chapter.
(i) 3304 0r 3305 All goods
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3. 3306 Toothpaste

38A. 33061010 Tooth powder

0. 3307 All goods, not containing the substances specified in Note 1(d) to this Chapter

40. 301 All goods

411 3401 All goods

12, 3403 Lubricating preparations (including cutting-oil preparations, bolt or nut release
preparations, anti-rust or anti-corrosion preparations and mould release preparations
based on Iubricants)

43. 3405 Polishesand creams, for footwear, furniture, floors, coachwork, glass or metal, scouring
pastes and powders and similar preparations (whether or not in the form of paper,
wadding, felt, non-wovens, cellular plastics or cellular rubber, impregnated, coated or
covered with such preparations) excluding waxes of heading 3404

4, 3506 Prepared glues and other prepared adhesives not elsewhere specified or included

45, 37102 All goods other than for X-ray and cinematograph films, unexposed

46. 3308 Insecticides, fungicides, herbicides, weedicides and pesticides

47. 3308 Disinfectants and similar products

47A. 3808 9340 Plant growth regulators

48. 3814 0010 Thinners

49, 319 Hydraulic brake fluids and other propared liquids for hydraulic transmission, not
containing or containing less than 70% by weight of petroleum oils obtained from
bituminous minerals

50. 38202000 Anti-freezing preparations and prepared de-icing fluids

5L 3824 0r 3825 Stencil correctorsand other correcting fluids, ink removers put up in packing for retail
sale

52. 3919 Self-adhesive tapes of plastics

53 3923 0r 3924 Insulated ware

53A. 390r40 Nipples for feeding bottles

53B. 4015 Surgical rubber gloves or medical examination rubber gloves

. 4816 Carbon paper, self-copy paper, duplicator stencils, of paper

55. 4818 Cleansing or facial tissues, handkerchiefs and towels of paper pulp, paper, cellulose
wadding or webs of cellulose fibres

6. 6401106405 Footwear

57. 650610 Safety headgear

58. 6907 Vitrified tiles, whether polished or not

5. 6908 Glazedtiles

60. 7321 Cooking appliances and plate warmers

6L 7323 Pressure cookers

62. 7324 Sanitary ware of iron or steel
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62A. 7310 0r 7326 or any Mathematical boxes, geometry boxes and colour boxes, pencil sharpeners
other Chapter
63 7418 Sanitary ware of copper
63A 7607 All goods
64 76151011 Pressure cookers
65 8212 Razor and razor blades (including razor blade blandsin strips)
65A. 8215 All goods
66 8305 Staplesin strips, paper clips of base metal
67 8414 Electricfans
68 8415 All goods except goods specified in sub-heading 8415 20
69 84182100,84182900, All goods
84183090, 84186920
70. 842121 Water filters and water purifiers, of akind used for domestic purposes
70A. 84212120,84219900 Water filters functioning without electricity and replaceable kits thereof
71 8422 Dish washing machines
T1A. 844331000r 844332  Printer, whether or not combined with thefunctions of copying or facsimiletransmission
71B. 84433260 or 8443 39 70 Facsimilemachines
71C. 84439951 Ink cartridges, with print head assembly
72. 8450 Household or laundry type washing machines, including machines which both was
and dry
73 8469 Typewriters
74, 8470 Calculating machines and pocket-size data recording, reproducing and displaying
machines with calculating functions
T4A. 847130 All goods
74B. 847160 All goods
. 8472 Stapling machines (staplers)
76. 8506 All goods other than partsfalling under tariff item 8506 90 00
T6A. 8508 All goods other than partsfalling under tariff item 8508 70 00
7 8509 All goods other than partsfalling under tariff item 8509 90 00
78 8510 All goods other than partsfalling under tariff item 8510 90 00
79. 8513 All goods other than partsfalling under tariff item 8513 90 00
80 8516 Electric instantaneous or storage water heaters and immersion heaters, electric space

heating apparatus and soil heating apparatus, electro-thermic hair-dressing apparatus
(for example, hair dryers, hair curlers, curling tong heaters) and hand dryers; electric
smooting iron; other electro-thermic appliances of kind used for domestic purposes

8L 817 Telephone sets including telephones with cordless handsets and for cellular networks
or for other wireless networks; videophones
81A. 85176230 Modems (modul ators-demodul ators)
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81B. 85176960 Set top boxes for gaining access to internet

81C. 817 Wireless datamodem cards with PCM CIA or USB or PCI express ports

81D. 851762 Wrist wearable devices (commonly known as smart watches)

8. 8519 All goods

8. 821 All goods

& 8523 All goods except goods specified in tariff items 8523 21 00, 8523 29 60 to 8523 29 90,

852341 20t0 852341 50, 852349 30, 8523 49 5010 8523 49 90, 8523 52 10, 8523 59, 8523
8020, 85238030 and 85238060

84A. 85238020 Package software or canned software.

Explanation.—For the purposes of this Schedule, "Packaged software or canned
software" means a software developed to meet the need of variety of users, and which
isintended for sale or capable of being sold off the shalf.

85t088. * * *

8. 8517 or 852560 Mobile handsets including Cellular Phones and Radio trunking terminals

89A. 8527 Pagers

Q. 8527 Radio sets including transistor sets, having the facility of receiving radio signals and

converting the same into audio output with no other additional facility like sound
recording or reporducing or clock in the same housing or attached to it.

oL 8527 Reception appartus for radio-broadcasting, whether or not combined, in the same
housing with sound recording or reproducing apparatus or a clock
R. 8528 Television receivers (including video monitors and video projectors), whether or not
incorporating radio broadcast recivers or sound or video recording or reproducing
apparatus.
92A. 8528 Monitors of akind solely or principally used in an automatic data processing machine
92B. 85287100 Set top boxes for television sets
3. 8536 (except 8536 7000 All goods
Chapter 85 or All goodsfalling under heading 8539 (except lampsfor automobiles), LED
Chapter 94 lightsor fixturesincluding LED lampsfalling under Chapter 85 or heading 9405
AA. Chapter 84 or 85 Goods capabl e of performing two or more functions of items specified at S. Nos. 67 to
H
% 9006 Photographic (other than cinematographic) cameras
%. 9101 or 9102 Watches other than braille watches
97. 91030r 9105 Clocks
97A. 96032100 Toothbrush
®B. %12 All goods
Q. %617 Vacuum flasks
9Q9A. %19 All goods
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100. Any Chapter Parts, components, accessories and assemblies of vehicles (including chassis fitted
with engines) falling under Chapter 87 excluding vehiclesfalling under headings 8712,
8713,8715and 8716

100A Any Chapter Parts, components, accessories and assemblies of goods falling under tariff item 8426
4100, heading 8427, 8429 and sub-heading 8430 10
101& 102, * * *

* * * * *
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ExTrACT FROM THE FINANCEACT, 2001
(14 0F 2001)
*
THESEVENTH SCHEDULE
(See section 136)

Notes

1. Inthis Schedule, "heading", "sub-heading" and "Chapter" mean respectively a heading, sub-heading and Chapter
inthe First Scheduleto the Central Excise Tariff Act.

2. Therulesfor theinterpretation of the First Scheduleto the Central Excise Tariff Act, the Section and Chapter Notes
and the General Explanatory Notes of the First Schedule shall apply to the interpretation of this Schedule.

Heading Sub-heading Description of Goods Rate of duty
No. No.
@ @ ©) @
2106 210600 Pan masala 23%
2403 240311 --  Other than filter cigrettes, of length Rs. 20 per thousand
not exceeding 60 millimetres
240312 --  Other than filter cigrettes, of length Rs. 60 per thousand
not exceeding 60 millimetres but not exceeding 70 millimetres
240313 --  Filter cigrettes, of length (including the Rs. 90 per thousand
length of thefilter, the length of filter
being 11 millimetresor itsactual length,
whichever ismore) not exceeding 70 millimetres
240314 --  Filter cigrettes, of length (including the Rs. 145 per thousand
length of thefilter, the length of filter
being 11 millimetresor itsactual length,
whichever ismore) exceeding 70 millimetres
but not exceeding 75 millmetres
2403.15 --  Filter cigrettes, of length (including the Rs. 190 per thousand
length of the filter, the length of filter
being 11 millimetresor itsactual length,
whichever ismore) exceeding 75 millimetres
but not exceeding 85 millimetres
240319 --  Other Rs. 235 per thousand
240320 - Cigarettes of tobacco substitutes Rs. 150 per thousand
2404 240410 - Smoking mixturesfor pipesand cigarettes 45%
2404.31 --  Other than paper rolled biris, manufactured Re. 1.00 per thousand
without the aid of machines
2404.39 --  Other Rs. 2.00 per thousand
2404.41 --  Chewing tobacco and preparations 10%
containing chewing tobacco
2404.49 --  Pan masala containing tobacco 10%
240450 - Snuff of tobacco and preparations containing 10%
snuff of tobacco in any proportion
2404.99 -~ Other 10%
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ExTrACT FROM THE FINANCEACT, 2005

(18 0F 2005)
* *
THESEVENTH SCHEDULE
(See section 85)
NotEs

1. Inthis Schedule, "heading", "sub-heading", "tariff item" and "Chapter" mean respectively aheading, sub-heading,
tariff item and Chapter in the First Schedule to the Central Excise Tariff Act.

2. Therulesfor theinterpretation of the First Scheduleto the Central Excise Tariff Act, the Section and Chapter Notes
and the General Explanatory Notes of the First Schedule shall apply to the interpretation of this Schedule.

Tariff item Description of goods Unit Rate of duty
@ @ ® @
21069020 - Panmasda Kg. 10%
2401 UNMANUFACTURED ToBAcco; ToBacco RerFUsE
240110 - Tobacco, not stemmed or stripped:
24011010 -~ Fluecured Virginiatobacco kg, 10%
24011020 -~ Sun cured country (natu) tobacco kg. 10%
24011030 -~ Sun cured Virginiatobacco kg, 10%
24011040 -~ Burley tobacco kg, 10%
24011050 -~ Tobacco for manufacture of biris, not stemmed kg, 10%
24011060 -~ Tobacco for manufacture of chewing tobacco kg, 10%
24011070 -~ Tobacco for manufacture of cigar and cheroot kg, 10%
24011080 -~ Tobacco for manufacture of hookah tobacco kg, 10%
24011090 -~ Other kg. 10%
- Tobacco partly or wholly stemmed or stripped:
24012010 -~ Flue cured virginia tobacco kg, 10%
24012020 -~ Sun cured country (natu) tobacco kg. 10%
24012030 -~ Sun cured virginiatobacco kg, 10%
24012040 -~ Burley tobacco kg, 10%
24012050 -~ Tobacco for manufacture of biris, not stemmed kg, 10%
24012060 -~ Tobacco for manufacture of chewing tobacco kg, 10%
24012070 -~ Tobacco for manufacture of cigar and cheroot kg, 10%
24012080 -~ Tobacco for manufacture of hookah tobacco kg, 10%
24012090 -~  Other kg. 10%
24013000 - Tobacco refuse kg, 10%
2402 CIGARS, CHEROOTS, CIGARILLOS AND CIGARETTES,
OF TABACCO OR OF TABACCO SUBSTITUTES
240210 - Cigars, cheroots and cigarillos, containing tobacco:
24021010 -~ Cigars and cheroots Tu 10%
24021020 -~ Cigarillos Tu 10%
240220 - Cigarettes containing tobacco:
24022010 -~ Other than filter cigarettes, of length not exceeding Tu Rs. 15per
60 millimetres thousand
24022020 -~ Other than filter cigarettes, of length exceeding 60 Tu Rs.45per
millimetersbut not exceeding 70 millimetres thousand
24022030 - Filter cigarettes of length (including the length of the filter, Tu Rs.70per
thelength of filter being 11 millimetersor itsactual length, thousand
whichever ismore) not exceeding 70 millimetres
24022040 - Filter cigarettes of length (including the length of thefilter, Tu Rs 110per
thelength of filter being 11 millimetersor itsactual length, thousand

whichever ismore) exceeding 70 millimetres but not
exceeding 75 millimeters
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@ @ € @
24022050 - Filter cigarettes of length (including the length of thefilter,

thelength of filter being 11 millimetres or its actual length,

whichever ismore) exceeding 75 millimetres but not

exceeding 85 millimetres Tu Rs145per

thousand
24022090 -~ Other Tu Rs. 180per
thousand

240290 - Other:
2403 OTHER MANUFACTURED TOBACCO AND MANUFACTURED TOBACCO

SUBSTITUTES, “ HOMOGENISED” OR “ RECONSTITUTED”

TOBACCO, TOCACCO EXTRACTS AND ESSENCES
240310 - Smoking tobacco, whether or not containing tobacco substitutes in

any proportion:
24031010 -~ Hookah or gudaku tobacco bearing a brand name kg. 10%
24031020 - Smooking mixturesfor pipiesand cigarettes kg. 10%
24031090 -~ Other kg. 10%

- Other

24039100 -~ "Homogenised" or "reconstituted” tobacco kg, 10%
240399 - Other:
24039910 -~ Chewing tobacco kg, 10%
24039920 -~ Preparations containing chewing tobacco kg. 10%
24039930 -~ Jarda scented tobacco kg, 10%
24039940 - Snuff kg, 10%
24039950 -~ Preparations containing snuff kg. 10%
24039960 -~ Tobacco extracts and essence kg, 10%
24039970 -~ Cut tobacco kg. Rs.5perkg.
24039990 -~ Other kg. 10%
* * * * *
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LOK SABHA

A
BILL

further to amend the Customs Act, 1962, the Customs Tariff Act, 1975, the Central Excise
Act, 1944, the Finance Act, 2001 and the Finance Act, 2005 and to repeal certain
enactments.

(Shri Arun Jaitley, Minister of Finance)
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